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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
IN
ORIGINAL APPLICATION No. 271 of 2022

IN THE MATTER OF:
KSMBVaEHIEL. = = i s APPLICANT

State of Andhra Pradesh & ors.  .iiiivisiiessens RESPONDENT

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No.3 i.e
(MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE,
NEW DELHI)

MOST RESPECFULLY SHOWETH:

I, Dr. Suresh Babu Pasupuleti, aged 36 years, currently working as
Scientist ‘D’ in the Ministry of Environment, Forest and Climate
Change (MoE&FCC), Integrated Regional Office, Vijayawada, do <>§\’

hereby solemnly affirm and state as under: -

)

1. That I, in my official capacity of Scientist ‘D’in the Ministry
Environment, Forest and Climate Change, Integrated Regional
Office, Vijayawada 1i.e. Respondent No.3 in the above
mentioned matter, am conversant with the facts and
circumstances of the case on the basis of official records, and

as such authorized and competent to swear this affidavit.

2. It is submitted at the very outset that the Respondent No.3

_—==. denies each averment and/or submission made in the
NS

o
i
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application which is contrary to and inconsistent with the
averments made and facts stated in the present reply. It is
submitted that the nothing stated in the application may be
deemed to have been admitted by the Respondent No.1 unless

and until the same is expressly admitted in the present reply.

. That a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a
detailed Reply Affidavit to the aforesaid Petition, as and when

required.

. That the Hon’ble NGT (Principal Bench) took cognizance of the
complaint letter filed by the petitioner and other residents of
village Kondasamudram and surrounding villages Gudupalli
Mandal, Chittoor, Andhra Pradesh against granite
quarry mining operations carried out by M/s Rathna
Minerals, M/s Raghavendra Granites, M/s Thirumala
Granites, M/s Venkatasai Granites, M/s J.R. Granites, M/s
KVK Granites in and around the villages of O.N. Kothur,
Kotamakanapalli, Chinnakotamanapalli, Kondasamudram,
Chinna Agraharam, Talli Agraharam, Srinivasapuram and
Krishnarajapuram and also arrangements are going on to
issue new permissions for miners in the survey nos. 89, 98/1,
98/2, 103/4, 104/1, 127, 129, 129A, 130. The mining
operations and blasting carried out in the said villages

alongside the roads, canals and residential premises by the

b
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mining operators are causing huge damages to the residential

houses and injuries to the villagers.

. That in the present matter Applicant is praying for stopping of

illegal mining, restoration of environment and initiation of
prosecution against the private respondent for causing
unlawful loss to the people, public and private property and

damaging the environment and ecosystem.

. That the Hon’ble Bench vide order dated 27.04.2022 in the

present matter constituted a joint committee comprising of
Regional Office of MoEF&CC, Bangalore, CPCB, SEIAA, State
of Andhra Pradesh, State PCB and Collector, Chittoor. The
State PCB will be the Nodal agency for coordination and
compliance. That the joint committee report was submitted to
the Hon’ble NGT on 14.07.2022. As per the report
Environmental Clearances (ECs) were issued by State
Environment Impact Assessment Authority (SEIAA). The report
also states certain non-compliances of Environmental

clearances and consent order conditions.

. That it is further submitted that respondent Ministry issued

Environment Impact Assessments (herein after referred as
“EIA”) Notification dated 14t September, 2006 which requires
certain projects to obtain prior Environmental Clearance (“EC”)

before any construction work in case of new projects or

~ »™».expansion and modernization of existing projects or activities.
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The Schedule to the Notification details the categories or
projects or activities which require prior environmental

clearance.

. That it is further submitted that all projects and activities are

broadly categorized into two categories - Category “A” and
Category “B”, based on the potential impacts on spatial extent

and human health and natural and man-made resources.

. That it is further submitted that all projects or activities

included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change
in product mix, shall require prior environmental clearance
from the Central Government in the Ministry of Environment,
Forest and Climate Change (MoEF&CC) on the
recommendations of an Expert Appraisal Committee (herein in
after referred EAC) to be constituted by the Central

Government for the purposes of this notification.

That it is further submitted that all projects or activities
included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified
in sub paragraph (ii) of paragraph 2, or change in product mix
as specified in sub paragraph (iii) of paragraph 2, but
excluding those which fulfil the General Conditions (GC)

stipulated in the Schedule, will require prior environmental

ey clearance from the State/Union territory Environment Impact
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Assessment Authority (SEIAA). The SEIAA shall base its
decision on the recommendations of a State or Union territory
level Expert Appraisal Committee (SEAC) as to be constituted
for in this notification. In the absence of a duly constituted
SEIAA or SEAC, a Category B’ project shall be treated as a

Category ‘A’ project.

That the Answering Respondent vide notification S.0. 638 (E)
dated 28.02.2014 delegated the power to SEIAA issue show
cause notice to project proponents in case of violation of the
conditions of the environment clearances issued by the said
Authorities to projects or activities within their jurisdiction.
Copy of the Notification S.0. 638 (E) dated 28.02.2014 is

marked and annexed herein as ANNEXURE R3/1.

Further, the Answering respondent vide notification S.0. 1886
(E) dated 20.04.2022 states that Environmental
Clearances(ECs) of all minor mineral shall be dealt at State
level irrespective of mine lease area. Copy of the Notification
S.0. 1886 (E) dated 20.04.2022 is marked and annexed herein

as ANNEXURE R3/2.

That it is respectfully submitted that State Department of
Mines and Geology is the nodal authority in the State for

dealing with the allotment of mining leases under the Mines

and Minerals (Development and Regulation) Act (MMDR Act)
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mining operations in a State including illegal mining and
Respondent Ministry has no role to play with regard to the
same. Further, the State Government is empowered under
Section 23 C of the Mines and Minerals (Development and
Regulation) Act 1957 (MMDR Act) to make rules for prevention
of illegal mining, transportation and storage of minerals and
the State Department of Mines & Geology is the Nodal
Authority in the state for dealing with the allotment of mining
leases under the MMDR Act and is entrusted with the

enforcement and regulation of mining operations in a state.

14. That is humbly submitted that, the State Pollution Control
Board is the Nodal Authority in the State for dealing with
cases related to pollution or environment management coming
under the purview of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of

Pollution) Act, 1981 and the Environment Protection Act 1986.

15. That in view of the aforementioned facts and circumstances,

this Hon’ble Tribunal may kindly be pleased to pass

G

20\0°
DEPONENT

appropriate order(s).

S, YR a1 wgerc!
(Dr. SURESH BABU PASUPULET!)
Ysnfis Q' / SCIENTIST ‘D’
YR WY& / Govt. of India
“irarg R e / Min. of Env. Forest & CC
udiga &5k wmfem | Integrated Regional Office
| 1 [ VILJAYAWADA.
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VERIFICATION

Verified at Ministry of Environment, Forest and Climate
Change (MoE&FCC), Integrated Regional Office, Vijayawada on
this day 20t March of 2023 that the contents of this affidavit
based on official record(s) maintained and information available
in the office are true and correct, no part of it is false and

nothing has been concealed there from.

%w

DEPONENT

o

Bl R
(Dr. SURES!—! BABU PASUPULETI)
2 / SCIENTIST 'D’
R WX@R / Govt. of India

ey YRaA Fared / Min. of Env. Forest & CC
V@t &efta wwfea / Integrated Regional Office
. ferarer / VIJAYAWADA.
Zo‘ 63 \ 20623
M Raineswara Rao
B.Com., LL.R
ADVOCATE - NOTARY
Appointed by Central Gowt,

YVIJAYAWADA, Krishna Dt, A.P.
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ANNEXURE-R3/1

Tl Ho Eio THo-33004/99 REGD.NO.D.1.-33004/99

d ShT
Che Gazette of India

EXTRAORDINARY
9T [1—3avE 3—39-3@vUs (ii)
PART II—Section 3—Sub-section (ii)

Wi | WamiyE
- PUBLISHED BY AUTHORITY S
® s45) 00 @ feoolt, Uveaw, Wi 4, 2014/%TTH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935 -
TatereT 3R 99 wEe

Fferg=
72 fewelt, 28 wead, 2014

HLIT 637(N).—F =17 THR, waiaww (Freqor) Afufamm, 1986 (1986 1 29) & 4R 23 §A Wewd vifaal
F WA A 7Y I AT W oum 5 & s g ffed wfemal o g (deon sifafam, 1986 5 a3 wt
IU-YW (3) & FHH FAE WEHEL g 39 fFy U g e SN g gatate gamed wiivsn (R em
THE IH IF WGR FE T ) I I WIHSAON g G Al & e afEeme @ fem s
F AR GAERO SANAAl F1 vl & SAfawum w1 90§ i Wl & w0 adel At 9H w0 ae
T IE H YA TF FE WER wiEE @ U0 weEsE 6 wfadeln w1 gE o9 39 swfufEm w5 9w s @
ITEY HI W@H SFed o G, 9 HEg TWER H TG H o fed § U e smavas €, gfe enifud @ oa
fqwaoi & fau 35 e ywaEs # o gaiar senfadl #1 3% R w@e @ amg for 99 &g few
S wH F AfEE g w5 2

[E S-11013/2/2013-3T T (31E) ]
37919 @, 9gF 9fea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

5.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-TIA. ()]

AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)

G
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THE GAZETTE OF INDIA: EXTRAORDINARY [ParT II—Src. 3(ii)]
= fawett, 28 wEad, 2014
3T, 638(H).—F=1d TSR, TA=R0] (T {70, 1986 (1986 51 29) Hi 91 19 & WU (F) §H Faa
vifsaal &1 WAr 30 g0 I F UW F WASE & o 3HE IuEg 39 9RO & w69 (3) § I § UAE % A Sfeeran
eIt % 1 =9 Grvl & & (2) ¥ sfeafes i a1 sfyed #) wftsgs w0 2:

-

EsIERUIE
Do — N o
ifmmmm ?Ti;mmm_mm“”_Mmmmwmféiﬁwmmﬂﬁmﬁ
L eeRw (R SRR, 1986 F W 3 IWR (3) ® W T 7 T T

AT H18 WHE g1 Tfed T8 91 19 To943 T 7410
T _WW (@.é.axxé.gfq. )

2 TR SR S TR (TAAETE.) F A R S T e a9 WA g el
o e HE TR, 99 S 9 A9 g ged 59 6 faffres w_iv swaies =1 sfamta

[H. S-11013/2/2013-31% T (37%) ]

9 T, G99 afed

NOTIFICATION
New Delhi, the 28th February, 2014
S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
M o ©
1. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2, Any Director, Coaservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-1A. ()]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE-R3/2

=t 7. €1.ue.- 33004/99

REGD. No. D. L.-33004/99

The Gazette of FIundia

3-8 Ud.-37.-20042022-235241
CG-DL-E-20042022-235241

YT
EXTRAORDINARY

AT [I—EvE 3—37-E9% (i)
PART I1—Section 3—Sub-section (ii)

yrferTe & wafaa
PUBLISHED BY AUTHORITY
. 1795 T faeeft, TEATE, T 20, 2022/ 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

wafaoT, a9 3 stearyg afEdd dAred

Ffag=AT
7% feet, 20 ardi, 2022

FT.T. 1886(3).—FET FH wAfawor AT AT fawrr F qEadl wAred # qEiEwr (JE)
aqfaﬁw,1gaeal?rarm(3)a?rw-m(1)aﬂtw-m(z)%ae(v)%armwmarﬁnﬁmmm
U, Tt awreTa et s, 2006 (R Ta¥ &% AT SEU AT, 2006 FET AT ),
wﬁwﬁﬁﬁﬁwm%ﬁtﬁmﬁwﬁqﬁwm%m,ﬁww.w.1533(ar),a1ﬂa
14 R, 2006 g1 g T 2

WWWWWW(@%@)HWWE%WMW%
mmm(ﬁ)ﬂwmw%mwﬂﬁﬁsﬁﬁmwmammw
Earu srfa=T, 2006 3 Fraf=ra ¥ forg wafawo (dveon) afafaw, 1986 FT aTeT 3 T IT-ATT (3) F
ﬂiﬂ?ﬁ?ﬂng;

wmmmﬁmm%mmmmﬁwmﬁﬁ
mmmwgwmmﬂmﬂqﬁm%ﬁmmmﬁﬁﬁm%mqﬁw
Frder ¥ Tery & T a9 & dieered w7 R T e

aﬂt%ﬁﬂwmwwmg&ﬁwﬁm%mwﬁwﬁqﬁvﬁmﬁaﬁtﬁﬁqﬁm
ArEeTF qHAA

aﬂtm#mﬁ@ﬁ,wwﬁaﬁ%mﬁaﬁ%wwﬁwwaﬂtmnﬁa%

mmgﬁﬁmwmmﬂﬁmﬁmmwg,ﬁﬁﬁwwmw
TS T AT T g AT T & A FAT AT A

2770 G1/2022 (1)

10
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gt (FeeT) sfafam, 1986 (1986 FT 29) T mer 3 ¥ IT-4TT (1) T IT-4TT (2) F @ (v) g1
msﬁﬁwmm@ﬁﬁwﬁ%ﬁvﬂs%mﬁuw(a)%a’z(@-ﬁ)%mﬁ?ﬁﬁwaﬁaﬁmﬁ
TATH TN F A, AR § TRT aOE f el qaiEw ud aq wAred i afeg=er =
191, 1533(3), arE 14 faawaw, 2006, %1 srfargeaT # fRsfeia o wetga FTdt § aiq-

I e H-
(1) T 4 #, 997 (iii F) ¥ ©or v, FwferfRa war sre, a9iq; -
(iii %) @%&nwmwgmmﬁﬁaﬁﬁg‘wﬁﬁgﬁvwmw#m
WWWW?W%WWWFW#WWW?WW
WWWW@WWMW%WW%WWWWW%
ﬁqﬁwaﬁwﬁwa@%ﬁﬁmﬁw#a@wﬁaﬁﬁgsﬁm—mwwm#m
FfaFT qTAE] #1 [T FAT 8, 3 37 F 77 97T @ GRI VA F &7 § @397 77 T,
(2) LA, -
(i) 7= 1(F) ¥ AR,
(F) & (3) 7, -
(F) f-FTaer @A 9E F gag H "> 100 WW@@{T'%WW,WI@TW,
SRINEE
"aﬁuﬁ%mmm@ﬁwwq@%ﬁﬁaﬁﬂwqu@raﬁ";
(@) ">150 FHRAT" TIF, o AT FAT F T 9T, "> 500 T Wi, S S Ters T ST,
(@) =9 (4) 7, -
(a:)ﬂt—qﬁww%mﬁqﬂoéﬁwwqgéﬁ%wmw,
ger, iR Tar s, F4i; -

"agaﬁwwvg?%mﬁw?wqgnhsﬁ?ﬁﬁ%mwwaﬁwwq?%
gaer § <250 FFAT @A U1 G,
(@) "<150 FHRAT" F TATH, ST ST FErT F T 9 "<500 FHRAT F A, % A T
ST

(i) 7= 1(T) F A, -

(F) & (3) 7, -

(F) % g (i) ®, "> 50 FAETE, i, ST ST He F '\ I "> 100 FrraTe "weftE, AwE
3T e T ST

(@) Fw AT (i) sfrT el e gtafeat #1 & T s,
(@) &9 (4) ¥, -
(%) ¥ T (i) §, "<50 A I i, s ST e ¥ AT 9T, "<100 FETE TAF, AwL AT AL
T ST,
(@) % " (i) ¥, -
(1) "% <50,000 FRAT" o1z, WA AT 3 T AT AT ST,
(I1) Fag (1) % =meoft &, "& <50,000" 217, T T & 1w AT ST, |

11
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[T 11-=ve 3(ii)] FTEA T ASATA - AATHTI 3

12

(W)W(S)ﬁ.wm(ii)%qw,ﬁaﬁ%ﬁm@ﬁ:mﬁﬁﬁ?&;m, atvxf;[
(iff) ATT-TTH1T gET & Fa T fTE FRATATE eI FET T 97 A gk & @97 {7
ST
(iii) == 1() F AT8A,-
(F) T (3) T, "> 50 BwraTe" Wi, i AT e F wAA I, "> 100 HATATE" WA TwL, ST AT AL
T T@T ATUA,
(@) =9 (4) ®, "<50 FTETE IdIF, A ST STET F T 9T, "<100 FNTETe” T, AiFE AT AT
ST,
(iv) 9% 2(F) F 8THA, -
(F) T (3) F, ">1" TAHI ST 3fF F T I, ">2.5 o &fiT @i &1 T@T AT,
(@) & (4) 7, "<1" St e 37 ¥ T O, "< 2.5" ST A oF T S
(W)W(S)ﬁ,ﬁamﬁﬂ%wm,ﬁuﬁ%aﬁﬂm:wrﬁﬁﬁmm, i -
'W@T@?%WWWWW%WWWWW#WW
TR & o [T @7 F AT 3219 &7 T AT T, TRy, &A= 34T ST
Tt T
(v) < 2 (@) ¥ AT, -
(%) & (3) H, Braram wfaf=t #v «rd faar s,

(@) = (4) &, "<0.5 faferaa &dg #v seama T e, i, 9re% ST SE ¥ e 0, el @i s
FreuT RS, TR Ft wiET 9% e R faer 9Te T ST,

(ﬂ)W(S)ﬁ,ﬁﬂﬂﬁﬁﬁ%W,ﬁaﬁﬁﬁ&nwwﬁ,
Faq; -

"WMWW%WWWWW@@HWWWWW
ﬁmam@nmmﬁﬁr,wm,wwwmﬁ%ﬁqﬁw;ﬁm%wl";

(vi) 7= 7 (F) F @10 -
(F) =i+ (3) &, "arsfy oS 9Tt ¥ T G "weft w5 TR 9T T ST,
(@) = (4) F, e st s, HAT: -
wereft T RSt Fore gard gt +ff wftafed € ST arfirfas g9 F e gl
[T, &, 3TET 3-22/10/2022-4TET. 111]
fooqur: e ATEREAT ST F TST0A, SFHTEAT, A I, gz |Il, 39-ge (i), §ET FAT. 1533(3), aE

14 =T, 2006 FTT ST F wE oY S erfdrgEAT HEAT AT 1807(30), AT 12 9,
2022 FTT sfam e T @ ar |
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4 - THE GAZETTE OF INDIA : EXTRAORDINARY

- 7[PAI§T7H’ —Sgc_._ﬁ%(ii)}

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level,

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security imporlance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal™;

(B) for the symbol, figures and letters *> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;

13
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[T 1= 3(ii)] AT T TSI AATYTLO0 5

(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters *“< 500 ha”
shall be substituted;

(1) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW", the symbols,
figures and letters “>100 MW" shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW?”, the symbol, figures
and letters “< 100 MW?” shall be substituted,;

(B) in serial number (ii),—
(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(1) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted; :

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(1i1) against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW, the symbols, figures and letters
“>100 MW? shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW?, the symbol, figures and letters
“< 100 MW shall be substituted,

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>17, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation™ shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:—

“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A111]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,

vide, the notification number S.0. 1807(E), dated the 12th April, 2022.
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